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AT HYDERABAD

0.A.No.401/92 , ' Date of order 2,12,1992,
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P.Yellamenda B - .. Applicant,

AND

1. The Comptroller and Auditor General
of India, 10, Bahadurshah Zafar Marg
New Delhi - 1iC €02,

2, Government of India, rep. by
the Secretary, Ministry of
Personnel, Pensions and
Public Grievances, Govt,
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(Audit IJ{ Hyderabad. .. Respondents,
Counsel for the Applicant ' .. Mr, I.Dakshina Murthy
Counsel for the Respondents = .. Mr,G.Parameswara Rao

sefy Th o4 §D

CORAM 2

HON'BLE SHRI T.CHAYDRASEKHARA KEDDY, MEMBER (JUDL.)

_— _7’w ’(FK'L‘:;7‘:




-

l.2 L ]

Order of the Single Member Bench delivered by

Hon 'ple Shri T.Chandrasekhara Reddy, Member (Judl,)

. This ié an appiicationfﬂﬂed by the applicant
herein under Section 19 of the édminist:ative Tribunals Act
to Birect the respondenﬁs to-extend the benefit of ﬁhe increment
earned,by the applicant by 30,6.1992 for.the purpose of

retirement benefits,

2. The applicant's Hate of birth is 1,7,1934,  He
had retired on attaining the age of superannuation of 58 years
on 30.6.1992 A.N. His increment in the post of hudit Officer
falls due on 1,7.1992, Even though the applicaht had completed
one year service as Audit Officer from 1,7.1991 to 30,6,1992
e

'&mm)& .
the respondents had denied thenincrement due- to him on the
ground that the applicant had retired on 3C,6,1992 AN, and
was not in service on 1;7.1992; Aggrieved by the action of the
respondents;;the present OA is filed by the applicant for

the relief as already indicated above,

3. B Counter is filed by -the respondents opposing
this O .Aa
4, ' We have heard Mr,I.Dakshina Murthy, Advocate for

- the applicant and Mr.G.Pérameswara Rao, Standing Counsel for

the respondents,

5. It is not in dispute in this OA that the

applicant had completed one year of service as aAudit Officer by

30.6,1992, ©So, 88 the applicant had completed one year of

service by 30.6,1992 ghe applicent is entitled for release ) of
annual increment on 1.7.1992. As already pointed out the cbjectic
of the respondents is that he is not entitled for the said

increment as the applicent had retired w.e.f. 1.,7,1992 and as
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Copy to:-

1.

The Comptroller and Auditor General of India, .10,
Bahadurshah Zafar Marg, New Delhi-002.

Secretary, Minlstry of Personnel, Pensions and Public:_
Grievances, Govt, of India, New Delhi,

Principle Accountant General, (AudibI) Hyderabad,

4. One copy to Sri. I.Dakshina Murthy, ddvocate, 10-1-18/
25 Shyamnagar, Hyd., )
Yy gar, ,Y R AD
5., 0One copy to 3ri, G.Parmeswara Rao, SCLFE, CAT, Hyd.
6. One spare copy.
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he is not in service from 1,7,1%92, ‘It is not necessary that

the applicant should continué in service to get the benefitlofythe
said incxément. The applicant by virtue of his service for"éﬁ
continuous period of one year had earned one increment and he has

a right for the benefit of the s2id ibcrement. The Genial of

the said’ increment in our opinion 15 against the principles of
natural justibe. Sé 1fresPéd£ive of‘tﬁe faﬁt whether the applicant
was in service on 1.7,1992; the appliéant‘ﬁas got a right to

heve the benefit of éhénanpual incrémént.” In view of this

position, wWe hereby direct the respondents to release the annual

increment due to the applicant that fell due on 1,7,1992 and
grant all conseguential benefits including pensionary benefits
on:the vasis of the increment so released, O,&. is allowed

accordingly, leaving the parties to bear their own costs,
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(T . CHANDR ASEKHARA KEDDY )

Member (Judl, )
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(Dictated in Open Zourt)
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